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2. RTPE 
45/93

-do- Merger/Amalgamation of H.L.L. 
with TOMCO.

Matter is under consideration of 
the Court.

1994

3. MTPE 
1/93

1. RTPE 
22/94

2. RTPE 
23/94

3. RTPE 
24/94

4. RTPE 
89/94

-do-

-do-

Colgate Plamolive 
India Ltd., Bombay

Merger/Amalgamation of H.L.L. 
with TOMCO.

Indulging in restrictive trade prac
tice relating discriminatory sales 
promotion schemes for selling 
their products to dealers vis-a- 
vis Super Bazar, Kendriya Bhan- 
dar and Canteen Stores Deptt.

-do-

Ponds India Ltd., -do- 
Bombay

Hindustan Lever Ltd., Merger/Amalgamation of 
Bombay Hindustan Lever Ltd., with

TOMCO

-do-

Next date of hearing is 21.10.97 
to consider adequacy of replies.

The matter is listed for evidence 
on 1.10.97

Next date of hearing is 21.10.97 
to consider adequacy of replies

The matter is under consideration 
of MRTP Commission.

1995

5. RTPE 
98/94

1. RTPE 
178/95

2. RTPE 
247/95

3. RTPE 
295/95

-do- -do- -do-

Hindustan Lever Ltd., Discriminatory supplies to stoc-
Bombay

-do-

Colgate Palmolive 
India Ltd., Bombay

kists

Predatory pricing of O.K. Soap.

The restrictive and monopolistic 
trade practices in the matter of 
production and pricing of per
sonal care items.

Notice of Enquiry issued, Listed 
for further consideration on 2.9.97.

PIR awaited from DG (l&R).

Notice of Enquiry issued. List
ed for further consideration on 
14.8.97

4. RTPE Ponds (India) Ltd., -do-
296/95 Bombay

5. UTPE Colgate Palmolive Disparaging advertisements
91/95 India Ltd., Bombay

-do-

The matter Is listed for evidence 
on 17.9.97.

Madras High Court Bench

458. SHRI A.G.S. RAM BABU: Will the Minister of 
LAW AND JUSTICE be pleased to state:

(a) whether Jaswant Singh Commission has recom
mended for setting up of the Madras High Court Bench 
at Madurai;

(b) whether there Is undue delay in setting up of
such Bench at Madurai; and

(c) if so, the time by which this is likely to be set
up?

THE MINISTER OF STATE OF THE MINISTRY OF 
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) 
to (c) The Jaswant Singh Commission recommended 
establishment of a circuit Bench of the Madras High Court 
at Madurai. It further recommended that the position should 
be reviewed after a period of five years and, If it is 
considered necessary, the Circuit Bench may be converted 
into a permanent Bench. The Commission also prescribed 
conditions relating to Infrastructure, library, staff, funds etc. 
to be fulfilled before setting up of the Bench.

The High Court in Its full Court meeting on 31.8.95 
resolved in principle, to establish a Circuit Bench of the 
High Court at Madurai on the fulfilment of certain conditions
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relating to infrastructure etc. The State Government have 
not so far reported fulfilment of the conditions.

It is not practicable to indicate the time by which the 
Bench would be set up.

Revival of PSUs in West Bengal

459. SHRI HARADHAN ROY: Will the Minister of 
INDUSTRY be pleased to state:

(a) the names of the public sector units in West 
Bengal for whom representations/memorandum have been 
received from the State Government, MPs, M.LAs, Trade 
Unions and officers associations, etc. for revival including 
modernisation and diversification, etc; and

(b) the steps taken by the Government in this 
regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN): (a) and (b) Representations/Memoranda received 
from specific State Governments, individuals, Associations, 
Trade Unions for revival, modernisation and diversification 
etc. are not consolidated by any single agency either State- 
wise or Unton Territorywise. However, in respect of Central 
PSUs situated in different States/Union Territories enter
prise, specific revival, modernisation etc. measures are 
taken by the administrative Ministries either suo-moto or 
on the basis of representations and suggestions received 
from various quarters.

Gold Import Through Calicut Airport

460. SHRI MULLAPPALLY RAMACHANDRAN: Will the 
Minister of FINANCE be pleased to state:

(a) the airport through which the maximum quantity 
of gold has been imported into our country after the 
Relaxation Policy of gold import by the Government; and

(b) the quantum and vajue of gold thus imported 
through Calicut Airport?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ): (a) Maximum quan
tity of gold has been imported into our country through 
Mumbai Airport after the relaxation policy of gold import 
by the Government.

(b) 51.282 MT of gold valued at Rs. 2458.18
Crores has been imported upto 30.6.1997 through Calicut 
Airport after relaxation in Gold Import Policy was introduced 
on 1.1.1997.

Export of Basmatl Rice to USA

461. SHRI SANAT KUMAR MANDAL: Will the Min
ister of COMMERCE be pleased to state:

(a) whether In the first-ever victory of the kind India 
has won an international law suit against US Commodity 
trading firm Rice Tec. Inc. against basmatl clones;

(b) if so, the facts of the matter as per his Ministry's 
information; and

(c) how far it will improve India's export of basmati 
rice to USA and other foreign countries?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (DR. BOLLA BULLI RAMAIAH): (a) and (b) 
M/s. Rice Tec Inc. USA had filed an application for 
registration of brand name of Kasmati. Texmatl, Jasmati 
for rice in Greece. These names were deceptively similar 
to basmati rice. APEDA had filed an opposition against 
registration of these brand names in the competent court 
in Greece. The trade mark administrative committee in 
Athens has rejected the application of M/s. Rice Tec Inc. 
USA for registration of trade marks Texmati, Jasmati and 
Kasmati.

(c) The rejection of application for registration of 
brand names similar to Basmati rice will help in retaining 
the exclusive identity of "Basmati" in the international 
markets.

Corruption Complaints Against 
Assurance Companies

462. DR. RAMESH CHAND TOMAR: Will the Minister 
of FINANCE be pleased to state:

(a) whether a number of complaints have been 
received from various quarters Including the Employees 
Unions against corruption in some of the Divisional Offices 
of New India Assurance Co. Ltd. in Delhi during the last 
two years;

(b) if so, the details thereof and the action taken/ 
proposed to be taken thereon;

(c) the number of officials charge-sheeted by C.B.I. 
and the Vigilance Cell of the company at Delhi during the 
last three years;

(d) whether some of the charge-sheets issued 
during the iast three years were served on the concerned 
officials recently;

(e) if so, the details thereof and the reasons 
therefor; and

(f) the action taken or proposed to be taken against 
the officers for not serving the charge-sheets to the 
concerned officials immediately after its issuance?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) There were 22 complaints received during the 
last 2 years pertaining to some of the Divisional Offices 
in Delhi and they were investigated by the Vigilance Officers 
posted at Delhi R.O. I & II. Based on the investigation 
carried out, 12 cases were closed and disciplinary action 
was taken in the remaining 10 cases.

(c) There were no charge-sheets made by CBI In 
respect of officials at Delhi. But the Vigilance Cell of the 
Company at Delhi have issued 18 charge-sheets to various 
officials.


